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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3rd FLOOR, NEW TOWN
MEMORANDUM OF APPLICATION
[Under Section 18(1) read with Sections 14, 15, © 17 of the
National Green Tribunal Act, 2010]

Original Application No. of 2024

Between

Mr. Arindam Lahiri

... Applicant
AND

West Bengal Pollution Control Board and Ors.

... Respondents

SYNOPSIS
The Respondent Municipal Authorities somewhere in the year
2018 started to illegally dump garbages over a land which is
adjacent to the premises of the applicant herein for which the
applicant along with all others had objected to the same before the

Respondent Municipal Authority but ng Step was taken at that

y ,@ ( %t\to which the applicant had followed up with ther




(V)

several times to take necessary steps and to stop the said
dumping of garbage as it has become a health hazard and
polluting environment degrading the land, soil and air but all in
vain. In 2021 the applicant intimated the Pollution Control Board
to intervene the matter and the Pollution Control Board - had
intervened sending a notice to the respondent municipal
authorities to address the complaint of the applicant herein and to
take necessary action. Needless to mention that in spite of all
such communications, the respondent municipal authorities
neither bother to reply to the same nor did they stop the illegal

dumping of garbage thereby causing extreme environmental

pollution and human health hazards.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3rd FLOOR, NEW TOWN
MEMORANDUM OF APPLICATION
[Under Section 18(1) read with Sections 14, 15, , 17 of the

National Green Tribunal Act, 2010)]

Original Application No. of 2024
Between

Mr. Arindam Lahiri

... Applicant
AND
West Bengal Pollution Control Board and Ors.
... Respondent
LIST OF DATES
04.07.2018 Letter to the Municipality
05.07.2018 Letter received by the Municipality
14.03.2021 Letter by the applicant to the Pollution Control
Board
07.04.2021 Notice by the Pollution Control Board to the
Municipality to take necessary steps
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3rd FLOOR, NEW TOWN
MEMORANDUM OF APPLICATION
[Under Section 18(1) read with Sections 14, 15, , 17 of the
National Green Tribunal Act, 2010]

Original Application No. of 2024

Between
Mr. Arindam Lahiri, son of Ranendra Nath Lahiri, residing at
Sodepur,- Barasat Road, Ward No. 30, Panihati Municipality,
Rabindra Nagar, Post Office- Ghola Bazar, Sodepur, District- 24

Parganas (North), Pincode- 700111
... Applicant
AND
1. West Bengal Pollution Control Board, Envirommental-
Department, Government of West Bengal represented by its
Member Secretary, having office at Paribesh Bhawan, 10A, Block-
LA, Sector- III, Bidhannagar, Kolkata, West Bengal, 700106;

Emar] - ~ms. wbpob-wb@mﬁc-;m

D, The Chairman, West Bengal Pollution Control Board, having

/ofﬁce at Paribesh Bhawan, 10A, Broadway Road, Block-LA,
K
A Bidhannagar, Kolkata, West Bengal, 700 106;

\ Emaid - chamn -wbpcb-wb@-éon%lq cim
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3. The Senior Scientist and Incharge, Public Grievance Cell,
West Bengal Pollution Control Board having office at Paribesh
Bhawan, 10A, Broadway Road, Block-LA, Sector- III,

Bidhannagar, Kolkata, West Bengal, 700106; |
gvold - ssc /e wbpeh- wb@ bangla » govIM

+hnough 5 Execvfive officar-
4. The Panihati Municipality,khaving its office at Panihati,

North 24 Parganas, Kolkata- 700114, Email-

" panihatimunicipality@yahoo.co:in

S. The Chairman, Panihati Municipality, having his office at
Panihati, North 24 Parganas, Kolkata- 700114, Email-
,panihatimunlcipality@);aﬁoo.co.in;' et

... Respondents

MOST RESPECTFULLY SHEWETH:
1. Your applicant herein is a resident of the address mentioned
in the cause title hereinabove and is a peace loving law

abiding citizen of India.

2. Your applicant states that the addresses of the respondents

herein are stated above for the purpose of service of notices

pertammg to the instant application. All the acts, actions

/’ f\ \\
// 1Y / —— (
p l‘.u\Q KR SEN \71\\
v')"fAR
S Regd. to 1350218 P‘)
T
\ EXPIRY DA E *

1.12.28
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and inactions of the respondent authorities are amenable to

the jurisdiction of this Hon'ble Tribunal.

Your applicant states that your applicant abovenamed begs
to present this instant Memorandum of Application against
the inaction of the respondent authorities to prevent and
control the illegal dumping of waste materials and/or
garbages including and comprising of biomedical waste,
solid waste, human waste, excrements, non-biodegradable
plastic waste, food waste, rotten waste materials, etc. which
is degenerating the land and which 1is strictly in
contravention to the Environmental Protection Act, 1986. and
various wvks +haxaundart .

FACTS IN BRIEF:

Your applicant states that your applicant is a resident of
Sodepur,- Barasat Road, Ward No. 30, Panihati
Municipality, Rabindra Nagar, Post Office- Ghola Bazar,
Sodepur, District- 24 Parganas (North), Pincode- 700111
which is a residential complex and about six families have

been accommodated therein.

A xerox copy of the property tax receipt has been annexed

ASIS KR qEN
~jQTARY
o 11a.13302113) P>
CAPIRY DATE
31.12.28
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I11.

IV.

Your applicant states that adjacent to the said premises
there lies a vacant piece of land roughly measuring about
600 square feet and a 30 feet wide road connecting Sodepur

and Barasat via Madhyamgram.

Your applicant states that somewhere around 2018, the
respondent municipal authorities started dumping garbage
including and comprising biomedical waste, solid waste,
human waste, excrement, non-biodegradable plastic waste,
food waste, rotten waste materials, etc. which is

degenerating the land day by day.

Your applicant states that the father of your applicant along
with all other concerned persons of the locale, being
aggrieved by such illegal actions of the respondent municipal
authorities had made a mass-complaint before the
respondent municipal authorities vide letter dated
04.07.2018 which was received by the respondent municipal
authority on 05.07.2018. That in the said letter, the
respondent municipal authorities were requested to stop the
garbage dumping activities and restore the land taking into

con31der Vlronmental pollution which has been

.'ﬂ
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( ‘/"JOTAQY
— (2204 No.-13802013
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VI.

causing due to such dump and which are human health
hazards as several residential premises are situated adjacent

to the said land where children of tender age and senior

citizens of advanced age are staying.

A xerox cojp‘ﬁy of the s}ud letter dated 04.07.2018 and its

receipt are annexed ,h_e-reto and collectively marked with

Annexure- ‘P-2°.

Your applicant states that in spite of receipt of the said letter
dated 04. 07 2018, the respondent mummpal author1t1es did
not pay any heed to the same and merrﬂy carried on with

their illegal dumping wark over that Jand. , ~

Your applicant states that your applicant had thereafter on
several occasions . visited the said mqnlcipality along
with other concerned persons of the locale and requested
them verbally to do the needful and to take steps in light of

the said letter dated 04.07.2018 but no such steps have

been taken by the respondent municipal authority for which

your applicant having no other options left, in the year 2021




VII.

VIIL.

Control Board vide letter dated 14.03.2021 requesting their

intervention in the said matter.

A xerox copy of the said letter dated 14.03.2021 is annexed

hereto and marked with Annexure- ‘P-3°.

Your applicant states that pursuant to such letter by your
applicant, the respondent Pollution Control Board duly
intervened and had sent a notice dated 07.04.2021 vide
Memo No. 4/3(1)-PG/LD/03/2020 through its Senior
Scientist and Incharge, Public Grievance Cell to the
Respondent Municipal Authority to examine your applicant’s

complaint and to take necessary steps accordingly.

A xerox copy of the said notice dated 07.04.2021 bearing
Memo No. 4/3(1)-PG/LD/03/2020 is annexed hereto and

marked with Annexure- ‘P-4’,

Your applicant states that even after the said notice dated
07.04.2021, the respondent municipal authority did not pay

any heed to comply with the same. Moreover, neither did

/‘_.—-— i

they smé ‘thé&\ag:dumpmg process, nor did they restore
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II.

III.

the land. It is pertinent to mention here that due to such
dump, the place has become extremely hazardous and
unpleasant odor emits from the said area and has become
breeding ground of several insects and mosquitos which is
leading to air, land and soil pollution making it difficult for
the residents in the premises adjacent to live a healthy life
especially the children and senior citizens who are more
susceptible to diseases caused by such environmental

pollutions.

Recent photographs showing illegal garbage dumping work
going on at the land in question are annexed hereto and

marked with Annexure- ‘P-5’.

GROUNDS

FOR THAT the respondent authorities ought to have stopped

the illegal dumping of garbage at the land in question.

FOR THAT the respondent authorities acted arbitrarily and

whimsically in not restoring the land in question.

FOR THAT the respondent authorities acted arbitrarily and




IV.

VL

of garbage in spite of several representations and follow ups

and verbal communications.

FOR THAT the respondent authorities acted arbitrarily and
whimsically in not considering the fact that the nature of
garbage are biomedical waste, solid waste, human waste,
excrements, non-biodegradable plastic waste, food waste,
rotten waste materials, etc. which are degenerating the land

and which is strictly in contravention to the Environmental

Protection Act, 1986. and vorgous Iwles themeunder.

FOR THAT the respondent authorities acted arbitrarily and
whimsically in not considering the fact that due to such
environmental pollution, the residents adjacent to the said
land in question are facing extreme problems due to

emission of foul odor and soil and land pollution.

FOR THAT the respondent authorities acted arbitrarily and
whimsically in not considering the fact that the illegal act of
dumping garbage near residential premises is leading to air
pollution, land pollution and solid pollution and as such the

children and the senior citizens will be affected adversely as

Q \\01'
Reqd. No.

)(PlR|DA'E
\\ E 31.12.28
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VIII.

IX.

FOR THAT the respondent authorities acted arbitrarily and
whimsically in not considering the fact that the illegal act of
dumping garbage near residential premises is a human as
well as animal health hazard and as such the same should

have been stopped.

FOR THAT the respondent authorities acted arbitrarily and
whimsically in not complying with the notice dated

07.04.2021 being Memo No. 4/3(1)-PG/LD/03/2020.

FOR THAT the respondent authorities acted arbitrarily and
whimsically in not maintaining the environmental standards
. . Steod . .

inasmuch as in ., "~ of dumping the garbage in a garbage
dumping site, started dumping the same beside residential
premises putting day to day life of the residents and local

people at stake.

FOR THAT the acts and conducts of the respondent

authority are strictly in contravention to the Environmental
+he ytules fxnmad thoseundey wWitch

Protection Act, 1986 and‘\needs interference of this Hon'ble

Tribunal.

ASIS KR SEN \737 |
NOTARY \4\
'i 2 Reqd. N0.-13802/18 }-
EXPIRY DATE
31.12.28
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LIMITATION:

Your applicant states that the cause of action in the instant
case arose in the year 2018 when the Panihati Municipality
started dumping waste materials in the land in question and
then on 05.07.2018 when the Panihati Municipality received
your applicant’s letter dated 04.07.2018 and on 07.04.2021
when the Senior Scientist and Incharge, Public Grievance
Cell had sent a letter to the Panihati Municipality to examine
your applicant’s complaint and to take necessary steps
accordingly. Needless to mention here that Panihati
Municipality is still carrying on with their dumping work on
a regular basis, therefore the cause of action is still
continuing and as such the instant application is well within
the limitation period as prescribed under the Section 14(3) of

the National Green Tribunal Act, 2010.

INTERIM PRAYER:

Pending final disposal of the instant application, the

applicant seeks issuance of the following interim order:

An interim order of injunction restraining the Respondent

"Yﬂoh'\_ }
car I'y on

/
wmh‘?.gﬁ\( ;\%_gumpmg work at the land in question

ASIS KR SEN
HOTARY |
- {Regd. No.~13802/18 ;>
EXPIRY DATZ
31.12.23

Panihati_Municipality being Respondent No. 4
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which is at Sodepur,- Barasat Road, Ward No. 30, Panihati
Municipality, Rabindra Nagar, Post Office- Ghola Bazar,

Sodepur, District- 24 Parganas (North), Pincode- 700111;

b.  Ad-interim order in terms of the prayer (a.) made above.

8. PRAYER: __ .
In view of the facts and ground made in Paragraphs No. 4
and 5 respectively in this instant appllcatior_;, your applicant

prays for following reliefa;

a. An order commanding the respondent autharities concerned
and their men and agents, assignsli_’Qt_.ld subordinates and/or
each of them to forthwith direct the respondent municipal
authorities to stop all garbage dumping activities at
Sodepur,- Barasat Road, Ward No. 30, Panihati
Municipality, Rabindra Nagar, Post Office- Ghola Bazar,

Sodepur, District- 24 Parganas (North), Pincode- 7001113 .

b. An order commanding the respondent authorities concerned

and their men and agents, assigns and subordinates and/or

each of them to forthwith direct the respondent municipal

ASIS KR SEN
NOTARY

t
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Sodepur,- Barasat Road, Ward No. 30, Panihati
Municipality, Rabindra Nagar, Post Office- Ghola Bazar,

Sodepur, District- 24 Parganas (North), Pincode- 700111;

An order * commanding the respondent authorities to
transmit all records to this Hon'ble Tribunal forming the
basis of such illegal actions regarding dumping of garbages
by the respondent municipal authorities in the land in
question at Sodepur,- Barasat Road, Ward No. 30, Panihati
Municipality, Rabindra Nagar, Post Office- Ghola Bazar,
Sodepur, District- 24 Parganas (North), Pincode- 700111;
Pexcrmamant imjunchion Testnaining:

An order of stay,« all the illegal activities pertaining to
dumping of garbage including and comprising of biomedical
waste, solid waste, human waste, excrements,

non-

biodegradable plastic waste, food waste, rotten waste

materials, etc. by the respondent municipal authorities in
the land in question at Sodepur,- Barasat Road, Ward No.
30, Panihati Municipality, Rabindra Nagar, Post Office-
Ghola Bazar, Sodepur, District-

24 Parganas (North),
Pincode- 700111;
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e. Any such further order and/or orders as The Hon'ble

Tribunal may deem fit and proper;
f. Costs and/or any such incidental charge and/or charges.

And for this act of kindness, your petitioner as in duty bound

shall ever pray.

Prindpn Fod

PLACE: Ko |kata Applicant

DATE: 27.09 2024 THROUGH

Belirsep WLWMAZ

//g, i \
e/ ASIS KR SEN 7
/ O/ matamy LA,
== |Repd. NC.-13Y
W™\ ExPIRY DATE )
o\ 31.12.28
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VERIFICATION

I, Mr. Arindam Lahirl son of Ranener‘Nath Lahirl,' by fa1th-~." h

Hindu, by Occupation-‘:' \Q@quuf— ?ged about- 52 years
1Y \ 1152 / it -
residing at Sodepur'-! BQasat Road,f. ard No 30 ' Panihati
u .

i

Municipality, RablrtdracNag@r. Post Ofﬁca- Ghola Bazar, SodePur
Ji wQTARY \ZAl
District- 24 Parganas;l (North)"'Piﬁcode- 700111 am the apphca.nt

SYOIDV NATE

-

in the instant applgcatlon and l do hereby lvemfy that the contents

O, =i
of paragraphs no. 1- tc{ 4«‘are true to the beat Df my knowledge and
belief, Paragraphs 5 and 6 are my raapectful Bubmisslons and
Paragraphs 7 and 8 are ‘my humble prayers before this Hon'ble

Bench and, I have not suppressed any material facts and

N

. N
circumstances.™

ﬁuim.e@imw 0(7\—’*‘ i

Prepared in my office and Signature of the applicant
signed in my presence -

9 , Sol
duf M emnly affirmeng and sactare~

re "mg on nrjenh!vr:'.,(io
/ Wr!

. AS'S KM
e R SE
vlly Civit ‘ﬂ N
//_ MO{ \\ NLU‘(’E‘!:)" Tolkaw

=\ o Sasan

{(—S Reqd. vof?asn?"f! P) oy SEP 'L‘[}Z&i

Advocate

cY.PIRY DATE
31.12.28



FORM NO. 10
(VIDE RULE - 61)

Assessee Id : 47480
Name of the Assessee :

Ward No: 30

Assessment No. :

/S

Office of the PANIHATI LIUNICIPALITY
PANIHATI
PROPERTY TAX RECEIPT

RANENDRA NATH LAHIRI
Locality/Street :RABINDRA NAGAR

1201000047480

Recelved the sum of Rs. 692.00 {in words) RUPEES SiX HUNDRED NINETY-TWO ONLY

on account of property tax and surcharge as detailed below :

Old. No.:

49457

Holding No: 70

Receipt Date : 12/08/2024
Receipt No :12024-2025/0/7846

Bill Receipt No. :

Pay Mode: Online, Amount: 692.00

pald At: Municlpality

il

e
——
—_——

===

Details of Arrear Received (Year wise) Current (2024-2025)
Year (Others) Total Mm" D:.n M:momn“ MHoQM M:._ o.:.n Tatal
2021-2022 | 2022-2023 | 2023-2024 mgtn maun un moun
Arrear April - June July - Sep Oct - Dec Jan - March Amount

PropertyTax 0.00 0.00 0.00 0.00 0.00 177.10 177.10 177.10 177.10 708.40

RebateOnPropertyTax 0.00 0.00 0.00 0.00 0.00 0.00 0.00 -8.86 -8.86 -17.72
surchargeAmt 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Interest 0.00 0.00 0.00 0.00 0.00 1.48 0.00 0.00 0.00 1.48
Total Amount : 692.16
Round-off Amount : -0.16
Net Amount: 692.00

Bank TransactionID: ZHDF2262854962 E_ﬂm::n mu_.rulnoc:an:

;./

>k§o:.~n Signatory
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04-07-2018
Respected
Chairman of Municipality, Panihati Municipality,
Sodepur, Kolkata - 700 110
Subject—  For protection of environment due to dumping of garbage and to

secure pollution free environment.

Respected Sir,

This is to inform you that, we, the permanent residents of Rabindranagar and
its nearby areas, would like to draw your kind attention with utmost respect that
since one year, in the Rabindranagar area the Municipal Authorities are dumping
waste products and leflovers from the Ceremonies and associations and also the
garbages from markets in a regular basis. As a result of which, pungent and
disgusting smell is emitting for which the normal health of the persons are getting
affected adversely. Sometimes, the garbages are shifted here and there by the JCB
machine of the Municipality but the plastic and other dumped garbages are causing
air pollution and also degrading the environment. That apart, due to usage of JCB,
Several potholes evolved in several places of the area and during rain, the said
potholes are getting clogged with polluted water and has become a birth place of
several diseases and germs. That on earlier occasion, we have intimated the same

to the Municipality concerned but the Municipality said they are incapable.

Under this circumstances, our humble prayer before your goodself is to shift
the garbage dumping place from the present area to some other area where there is

no residential houses and to keep our residential premises/plots free from pollution.

(Anandanagar) (Rabindranagar)
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' g’aa&\:’ Office of the Councillors of - Receipt No- 3320 1
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West Bengal Pollution Control Board

Paribesh Bhawan 10A, Block-LA,

Sector-11I Bidhannagar,

Kollkata-700 106 DATE: 14 March 2021

RE: Garbage dumping at Sodepur-Barasat Road, Ward No. 30, Panihati

Municipality, Rabindra Nagar, PO - Ghola Bazar, Sodepur, Dist - 24

Parganas (North), PIN Code - 700111.

Dear Sir,

I, Arindam Lahiri, a resident of the above situated premises write

to you under compelling circumstances as elaborated hercinunder:

ul

- The said garbage comprises of extremely hazardous w

- The said garbage has caused the entire are

- The above mentioned premise- hosts a number of residential buildings,

which houses about six families.

Out of the number of families, there are a considerable number ol
persons within the health hazard prone age zone, both above the age ol
60 as well as children below 10 years, as well as infants.

Since on or about April, 2018, the Panihati Municipal Corporation has
been dumping garbage and treating garbage at the site of the premises.
The residential building is situated adjacent to a piece of vacant land
which has been subjected to such garbage dumping which roughly
admeasures about 600 square feet and situated adjacent to Sodepur-
Barasat road which is a 30 feet road connecting Sodepur and Barasat
via Madhyamgram. The garbage dumping site is situated between
Kadamtala and Nutan Rasta bus stop and adjacent to B

abasaheb
Bhimrao Ambedkar’s statue.

aste, both

biomedical, human, plastic as well as food waste which degenerates the

land thereat, rendering the place inhabitable.

to reek of rotten smell of
manure and has led to various forms of pollution, inclusive of air

pollution, water pollution as well as hazards impeding the health of
residents living thereat.
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The said garbage has also created a breeding ground for various

infectious insccts and mosquitoes which consequently leads to the
spread of venereal as well as contagious diseases.

. The act of dumping garbage and waste commenced as soon as the

Ambedkar Mission School which was again adjacently situated next to
the dumping site, ceased to operate. Thus, taking advantage of_thc
same, the concerned authorities chose to treat and reign over the piece

of land by treating and dumping waste thereat, which has led the
habitants of the premises remediless and hapless.

. Several representations were made over to the concerned Municipality,

however despite several assurance to remedy the unauthorized acts, no

physical attempts have been made to stop garbage dumping or clear the
area.

. Having no recourse left, and upon being treated with utmost disregard

by the concerned Municipality, 1 sought to agitate the grievances before

the local Councilor, but only to realize that such an attempt was made
in vain.

10. 1 had filed three applications before the online grievance redressal

11.

12.

platform known as “Didike Bolo”, to represent our concerns regarding

such dumping and the consequences of the same, in the year 2019 but
such applications were met with stoic silence.

However, the inception of the year 2020 saw the global pandemic
known as Covid-19, when there was perhaps systemic [failure

everywhere and in lieu of the same, the concerned Municipality sought
many advantages of the same, as no supervision was made.

The present situation has become undesirable and unthinkable and

the residents have become hapless victims of the whims and fancies of
state functionaries.

Under such circumstances, your intervention is highly sought for and it is but
helpless request inviting your urgent action.
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ENCLOSED:

1. Copies of Applications addressed to the online redressal plnlform"‘Di(likc
Bolo”.

. Present photographs evidencing garbage dumping at the residential
premises, mentioned hereinabove.

YOURS FAITHFULLY,
ARINDAM LAHIRI
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All Communication WEST BENGAL POLLUTION CONTROL BOAR[l)
to State Board -_ (Department of Environment, Government of West Bengal)

hould be —— Paribesh Bhawan, 10A, Block — LA, Sector III, Bidhannagar, Kolkata '~l()6
adh i _WEST BENGAL (Near Beliaghata & E.M. BY PASS Crossing),
A o e —_ Ph.: (033)2335 9088 / 8212, Fax: (033)2335-5272
T:ulnflle'r Dateand ‘“‘ =7 Internet: www.wbpcb.gov.in, Email:wbpcbnet@cal3.vsnl.net.in.
~Nihaae

NP/
Memo No. -PG/LD/03/2020 Date :

To

The Executive Officer

Panihati Municipality

B.T Road, Panihati, Kolkata- 700 114

Sub: Complaint against garbage dumping at Sodepur-Barasat Road, Ward No.30, Panihati
Municipality, Rabindra Nagar, PS-Ghola Bazar, Sodepur, Dist.- 24 Pgs(North), Pin 700 11 1.

Sir,
Please find enclosed a complaint from

Panihati Municipality, Rabindra Nagar,
which speaks for itself.

Mr. Arindam Lahiri, Sodepur-Barasat Road, Ward No.30,
PS-Ghola Bazar, Sodepur, Dist.- 24 Pgs(North), Pin 700 111,

You are requested to kindly advise your good office to examine the contents of the complaint with

due importance and take necessary action from your end under intimation to the State Board and to
the complainant.

Yours faithfully,
Sdf

Senior Scientist and Incharge
Public Grievance Cell

Date : 07 fo4 IQ“-L

Enclo : As stated.

Memo No. L, |2 c -PG/LD/03/2020
1

Copy forwarded for information to:-

\Mndam Lahiri, Sodepur-Barasat Road, Ward No.30, Panihati Municipality, Rabindra Nagar,

PS-Ghola Bazar, Sodepur, Dist.- 24 Pgs(North), Pin 700 111. _— =
:/X A
Senior Scientistand Incharge

ublic Grievance Cell

0.-12302113
EXP'RYDATE )
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“VAKALATNAMAY”

NATIONAL GREEN TRIBUNAL EASTERN ZONE

0O.A. No. of 2024

Mete Arudn deem Lok e

= Appellant
' . -Versus-
| e} ﬁf'ﬁﬂl Prukten  Conbrat posnd € o
Respondent
b
KNOW ALL MEN BY THESE that I/We

[ 4
Dabzup c,&auc\hw?,\/r Depoonkar “]KOL]C'UL

true and lawful Pleader/Advocate and attorney to appear and act for me/us in the matter
noted above to file suit written statement conduct suit appeal from original suit order etc.
and for that purpose to do all acts and thinks, whatsoever in that connection including
compromise of the above matter depositing in or withdrawing money from filing or taking
our of appear, document and payment order from Court referring matter in dispute
between the parties here is arbitration released from attachment filling execution or
Miscellaneous cases and other petitions binding at execution-sale, obtaining payment
from us out of Court, withdrawing custody and other fees and doing on my/our behalf
such other acts in the above matters as are

do hereby in my/our name and my/our behalf constitute and appoint Sri
\
\

necessary and proper IWe hereby agreeing
to ratify and confirm all acts so done by the said Advocate or attorneys as my/our own
acts and as if done by my/us to all intents and purposes.

Date 23,/7 /24

Advocate
Dipamkay Thalki MR DERRY P CHouDHIRY
Rojarkat olieta  MuH (0URT, CALLLTTA
M-QU3YyLIYac g Ph- 29102 & F021 '
i Evmal - deb vp chouahun\i Lq @aw\ou\.mm

Brvolment no. - F2aga |1bge /a0




